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firc SMule of Baltot a &@mine piuity dlleafuc'eiuizg Mi@ fu
mdi@s fq lave b infuu@ Privatc IJ,I@fus' Bi s ad

Members arc hcrcby informcd that the days allotted for transacting Privarc

Membcrs' Ilusiness are l4h, 2t", 28'h of June and 5," July 2019 as per thc

Calcndar of Sittings of the |ifteenlh Scssion of thc lrourtcenth Kerala I-egislativc

Assembly. The Private Members' Business will come up in such a manner that rhc

business lelating to Private Mcmbors'llills and rhat relaring to Privare Membcfli'

Resolutions shall be taken up for discussion on altemate Fiidays cornmencing

with the busine.ss relating to ltivatc Mcmbers'Bills as per Direction No.15 of the

Hon'ble Speakcr dated May 10, 1993. As such, the business relating to I'rivatc

Memben' Bills will come up on l4s and 28s June 2019. The relative precedcncc

of Members entitlcd to movc llills on thc allotted day will be determined by

ballot. The last date for giving noticc for llilis (with copy of Bills) and the dale of

ballot is as shown in Lhe tablc bclow.

I - I.ast daLe foi giving
Sl. Date of discussion of noticc for Bills to be Date of Uallot
No Private Mcmber's llills included in tbe llallott'" "'"*

. 2019 Junc 14. 2019 May 29. 2019 Junc 6,
I l riday Wcdnesday Thursday

, 2019 June 28. 2019 June 12. 2019 June 20,

2 lriday Wcdrcsday Thursday

hiuatE lrtunfus' Rffilutiog{-.



As per the Drection mentioncd in pre_pala, thc business .elating to l,nvate
Members' Resolution$ wjll comc up only on 2l* of June and 5rh of July 2019.
The relative plecedence of Membcrs cntitled to move resoludons <jn the allotted
day will be derermined by ballol.

The Members who socurc thc first three placcs in the ballot for rcsoluuonli
may give notice for one resolution each.

The last day on which notice is to be given for including the names of
Members in the ballot, the date of ballot and the darc before which a Member
who wins in the ballot ha.s to givc notice for thc resolutions arc as shown in the
table given below.

.I:.*10"".1o' batc terorc wiricir' 
,_- _. 

IJate oI giving noticc notice of resolution has iSl. 
- 

discussion of of names to Darc of llallot ,r; ;i;;;;;No Privarc Members,rbe includcd i
Resolutions rhe Ilallor 

Mcmbers getting

l ,019 Ju;e 2l 2019 Jun" l0 2'rtJune l, , 
e"*;l'h" 

1"]11 i

Friday Monday wedncsday s;.d"y^-

2 2019 July 5. 20t9Junc 24. 20t9Junc26, 2O1g June29.,'idt Monday Wednesday SuturJuf-' i

The ballot to determine the rclativc prcccdetcc of Irrivate Member,s tsius
and rcsolutions will be hcld in thc Officc of rhe Dcpury Sccrerary, Legislation
(Room No.408, Assembly lluildirrg) ar 4.00 pm on thc datcs mentioned in the
abovc tables.

V. K. Babu Prakash,
Secretary.


